NATIONAL COMPANY LAW TRIBUNAL
CHANDIGARH BENCH, CHANDIGARH

CP (IB) No.63/Chd/Pb/2017

alw
Caveat No.4/2017
In the matter of:
Varda Spinning & Weaving Mills Pvt.Ltd. ...Petitioner/Financial Creditor
Vs,
Jindal Cotex Ltd. ...Respondent/Corporate Debtor
Present: Mr. Rakesh Bhatia, Advocate for petitioner

None for respondent.

The Caveat No0.4/2017 has been filed by the respondent /
Corporate Debtor through Mr.Aalok Jagga, Advoate, copy of which was
supplied to the counsel for the petitioner. lLearned counsel for petitioner
submits that petitioner has proposed the Interim Resolution Professional
namely, Mr. Sumat Kumar Gupta, which is at Annexure A-12 who is present.

Notice of this petition to the respondent through Mr.Aalok Jagga,
Advocate for 15.09.2017 to show cause as to why this petition be not admitted.
‘Dasti’ to be served with copy of petition and paper book. Reply, if any, be filed
at least 4 days before the date fixed with copy advance to the counsel of the
petitioner. The petitioner is also directed to file track report of the Postal
Department regarding dispatch of copy of this petition along with paper book
which was sent after filing of the petition in terms of Rule 6(2) of the Insolvency
and Bankruptcy (Application to Adjudicating Authority) Rules, 2016 with
affidavit of compliance of Authorised Representative of the petitioner. The
compliance be made within a week. M [_,

"~ (Justice R.P.Nagrath)
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